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4303 Conatitution
(Amendment)
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(Amendment of Article 102)

Bhri K. B. Ganesh (Andaman and
Nicobar Islands): I beg to move for

leave to introduce a Bilj further to ST &Y WY ey &R ) Ifeq oo
smend the Constitution of India. raR )

Mr. Depaty-Speaker: The question Uw-gew oF Qar waw § 9 v
is: ZaTT a6t ¥ W qww ¥ PAT ARAE

“That Jeave be granted to intro-
duce a Bill further 10 amend the
Constitution of India."

The motion was adopted.

Shri K. R. Ganesh: I introduce thc
Bill.
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CONSTITUTION (AMENDMENT)
BILL—Contd.

(Amendment of Articley 37, 45, etc.)
by Shri Madhu Limaye.

Mr, Depuly-Speaker: We now take
up further consideration of the fol-
lowing motion moved by Shri Madhu
Limaye on the 26'h May, 1967, name-

“That the Bill further to amend
the Constitution of India, be cir-
culated for the purpose of eliciting
opinion thereon by the .31st

August, 1967." e
Only 30 minutes are left. W frdty ol ¥, wife &
Dr. Lohia. SIqY AT AT §F ATY KT FFAT 0T

g o g qwr g fr wrr o e

v, T R A (T fagrz & i wx g wneft o

W W, = ayg fawy ff &
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wifgd | foremT gweq G wfg? I
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gaT waw wr fegrz § sewaoa
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